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Annexure V
Formar for the Limited Review Report for companies {other than banks)

ReviewReportto ... .. _............_..

We have reviewed the accompanving statement of unaudited financial results of ... .. ... ... (Name
of the Company) for the period ended......_..___. This statement 15 the responsibility of the Company’s Management
and has been approved by the Board of Directors. Our responsibilify is to 1ssue a report on these financial statements
based on our review.

We conducted our review in accordance with the Standard on Review Engagement (SRE) 2400, Engagements fo
Review Financial Statemenis 1ssued by the Institute of Chartered Accountants of India. This standard requires that we
plan and perform the review to obtain moderate assurance as to whether the financial statements are free of material
misstatement. A review is limited primarily to inguiries of company personnel and analytical procedures applied to
financial data and thus provides less assurance than an audit. We have not performed an audit and accordingly, we do
not express an audit opinion.

Based on our review conducted as above, nothing has come fo our attention that causes us to believe that the

accompanying statement of unavdited financial results prepared in accordance with applicable accounting standards

and ofher recognized accounting practices and policies has not disclosed the information required fo be disclosed in

terms of Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015 including
the manner in which 1t is to be disclosed, or that it contains any material misstatement.

For XYZ & Co.

Chartered Accountants

Signature
{Name of the member signing the audit report)
(Designation)!
(Membership Number)
Place of signature
Date

! Partner or proprietor, as the case may be.
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Annezure VI
Format for the Limired Review Report (for Banks)
Review Reportto ... ...

We have reviewed the accompanying statement of unaudited financial results of (Name of the Company) for the
period ended . This statement is the responsibility of the Company’s Management and has been approved by the
Board of Directors. Our responsibility is to issue a report on these financial statements based on our review.

We conducted our review in accordance with the Standard on Review Engagement (SRE) 2400, Engagements fo
Review Fimancial Statements issued by the Institute of Chartered Accountants of India. This standard requires that we
plan and perform the review to obfain moderate assurance as to whether the financial statements are free of material
misstatement. A review 15 limited primarily fo inguiries of company personnel and analytical procedures applied to
financial data and thus provides less assurance than an audit. We have not performed an audit and accordingly. we do
not express an audit opinion.

In the conduct of our Review we have relied on the review reports in respect of non-performing assets received from
concurrent auditors of branches. inspection teams of the bank of branches and other firms of
aunditors of ‘branches specifically appointed for this purpose. These review reports cover percent of
the advances portfolio of the bank Apart from these review reports, in the conduct of owr review, we have also relied
upon various refurns recetved from the branches of the bank

Based on our review conducted as above. nothing has come fo our atfention that causes us to believe that the
accompanying statement of unaudited financial results prepared in accordance with applicable accounting standards
and other recognized accounting practices and policies has not disclosed the information required to be disclosed in
terms of Regulation 33 of the SEBI (Listing Obligations and Disclosure Fequirements) Regulations, 2015 including
the mamner in which it is to be disclosed, or that it contains any material misstatement or that it has not been prepared
in accordance with the relevant prudential norms issued by the Reserve Bank of India in respect of income recognition,
asset classification. provisioning and other related matters.
For XYZ & Co.
Chartered Accountants

Signature
(Name of the member signing the audit report)
(Designation)’
(Membership Number)
Place of signature
Date

YPartner or proprietor, as the case may be.
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Annexure VII

When an Unmodified Opinion is expressed on the Quarterly financial results (for companies other than

banks)

Anditor’s Report On Quarterly Financial Results and Year to Date Results of the Company Pursuant to the Remulation
33 of the SEBI (Listing Obligations and Disclosure Reguirements) Regulations. 2015

To
Board of Directorsof .. ... ... ..o {MName of the company)
We have audited the quarterly financial resultsof ... ... ... .. (WName of the company) for the quarter ended

............................ (date of the quarter end) and the wear to date results for the period ... 1o
..................... . attached herewith, being submitted by the company pursuant to the requirement of Regulation 33 of
the SEBI (Listing Obligations and Disclosure Requirements) Eegulations, 2015, These quarterly financial results as
well as the year to date financial results have been prepared on the basis of the interim financial statements. which are
the responsibility of the company’s management. Our responsibility is to express an opinion on these financial results
based on our audit of such inrerim financial starements, which have been prepared in accordance wirth the recognirion
and measurement principles laid down in Accounting Standard for Interim Financial Reporting (AS 25 / Ind AS 34),
prescribed, under Section 133 of the Companies Act. 2013 read with relevant rules issued thereunder: or by the
Institute of Chartered Accountants of India', as applicable and other accounting principles generally accepted in India.

We conducted our audit in accordance with the auditing standards generally accepied in India. Those standards require
that we plan and perform the audit to obfain reasonable assurance about whether the financial results are free of
material misstatement{s). An audit includes examining, on a test basis, evidence supporting the amounts disclosed as
financial results. An audit also includes assessing the accounting principles used and significant estimates made by
management. We believe that our avdit provides a reasonable basis for our opinion

In our opinion and to the best of our information and according to the explanations given to us these quarterly financial
resulls as well as the vear Lo dale 1esulls.

(1) are presented in accordance with the requirements of Regulation 33 of the SEBI (Listing Obligations and
Disclosure Requirements) Regulations. 2015 in this regard; and

(11) give a true and fair view of the net profit/ loss® and ofher financial mformation for the quarter ended
.................. datc of the gquarter cnd) as wcll as the year to date results for the period from ... ... ... to
q o P

For XYZ & Co.
Chartered Accountants

Simpnature

(Name of the member signing the audit report)
{(Designation)’®

(Membership Number)

Place of signatre
Date

1 YWhere, a listed entitv is not a company.
"Whichever is applicable.
*Partner or proprietor. as the case may be
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When an Unmodified Opinion is expressed on the Quarterly Consolidared Financial Results (for companies
other than banks)

Auditor’s Report On Quarterly Consolidated Financial Results and Consolidated Year to Diate Results of the Cempany
Pursuant to the Regulation 33 of the SEEI (Listing Obligatioas and Disclosure Reguirements) Regulations, 2015

To

Board of Directors of . ... ... ... (Name of the company)

TiTa Thinrra arnditass dha qgvartarie cancalidntad Goaaneinl cramilée ~AF IMInnaa Aaf dha ~mameanashy Fae tha
WY L AR VA UL LA liu—ﬂ.l.l'Ll..l.l’ ASELOWVEAIAEI R AR LEARCRAR Eclld W RELlD AL lk MOlllih LA kL urall ﬂ!_l._flj LAWFE RELC
quarber ended -l s el {date of the quarter end) :uld rhe consohdared vear to date results for the period

#amdhad fhararddty  frade o crrbieidrad s Hha e wrmant e Hha cemcadraasaar AF
A \.I-J.I.I.ni'L w¥WiLLla, l.'LJ.I.I.E BI.ILAI.I.J.I.EI.LU l.!)' Lidh LLI'J.I.J*J“J.'\' Pulauﬂ.l.l.l. L L. I.Ll.ll.l.l.l.l..IJ.J.Ll.l! e

E.egulatmn 3% Df the ?EBI [Llsmlg Obligations ard Disclosure Requirements) Regulations. 2013, These consolidated

omarterlsr financial recnlte ac wrell ac the concalidated wreaar tn date finanecial seacilte hawe heen nrenared frosm
iRiaday JIOS0UIAs TO3Tad de Waa de wit UDERSAGAIte Yol 0 DnliS AAalllds TLoihis danve vLidl RITpalce TR

consolidated inferim financial statements. which are the responsibility of the company’s management. Our
responsibility is fo express an opinion on these consolidated firancial results based on our audit of such consolidated
interim financia! statements, whick have been prepared in accordance with the recognition and measurement
principles laid down in Accounting Standard for Interim Financial Reporting (AS 25 / Ind AS 34). mandated under
Section 133 of the Companies Act. 2013 read with relevant rules issued thereunder or by the Institute of Chartered
Accountants of Indial, 25 applicable and other accounting principles generally accepted in India.

We conducted our audit in accordance with the auditing standards generally zccepted in India. Those standards require
that we plan and perform the audit to obtain reasonable assurance about whether the financial results are free of
material misstatement(s). An audit includes examining. on a test basis, evidence supporting the amounts disclosed as
financial results. An audit also includes assessing the accounting priaciples used and significant estimates made by
management. We believe that our audit provides a reasonable basis for our opinion.

We did not audit the financial statements of {number) subsidiaries inclnded in the consolidated quarterly
financial results and consolidated vear to date results, whose consolidated interim financial statements reflect totz]
assefs of Bs.o..ooc ARAE o (yearto date) and ...__...... ... as at the quarter ended .._.._..._.(date of quarter
end); as well as the total revenue of Rs. ... -1 | S (year to date) and Rs. ....coovevviniinnnnn &s at the
quarter ended ... . (date of guarter end). These inferim financial statements and other financial information
have been aundited by other auditors whose reporti(s) has (have) been farnished to us. and our opinion on the guarterly
financial results and the vear to date results. to the extent they have been denved from such interim financizl
statement: is basad solely on the report of such other auditors.

In our opmion and to the best of our information and zccording to the explanations given to us these consolidated
gquarterly financial results as well as the consolidated vear to date results:

1) include the guarterly financial results and vear to date of the following entities (list of entities included in
consohidation);
(i1} have been presented in accordance with ‘he requirements of Regulation 33 of the SEBI (Listing Obkgations

and Disclosure Requirements) Regulations. 2015 in this regard; and
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(i)  give a true and fair view of the consolidated net profit/loss’ and other financial information for the quarter
111 RS (date of the quarter end) as well as the consolidated year fo date results for the period from

For XYZ & Co.
Chartered Accountants

Stgnature (Name of the member signing the audit report)
(Designation)®
(Membership Number)
Place of signature
Date

Where, a listed entity is not a company.
Whichever is applicable.
3 Partner or proprietor, a5 the case may be
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Annezure VIIT

Vhien an Unmodified Opinion is Expressed on the Quarterly Financial Kesulrs (for Banks)

Anditor’s Report On Quarterly Financial Results and Year to Date Results of the Company Pursuant to the Resulation
33 of the SEBI (Listing Obligatiors and Disclosure Requirements) Beeulations. 2015

Tw
Board of Directors of ... (Mame of the Bank)
We have audited the quarterly finaneial results of ... ... {(Mame of the bank) for the quarfer ended

............................ {datc of the cuarter end) and the year to date results for the period ... ... to
...................... dlluched berewith, being submnled by (he bank pusuan w e requnement of Regulation 33 of he
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, These quarterly financial results as well
as the year to date financial resulis have been prepared from interim financial statements. which are the responsibility
of the bank’s management. COur responsibility is to express an opinion on these financial results based on our audit of
such interim financial statements, which have been prepared in accordance with the recopnition and measurement
principles lad down in Accouniing Standard 25 / Indian Accounfing Standard 34 (AS 25/ Ind AS 34 — Interim
Financial Reporting) mandated under Section 133 of the Companies Act, 2013 read with relevant mles issued
thereunder or by the Institute of Chartered Accountants of India' and other accounting principles generally accepted in
India.

We conducted onr andit in accordance with the auditing standards generally accepted in Tndia  Those standards
require that we plan and perform the audit to obtain reazonable assurance about whether the financial recults are free of
material misstatement(s). An avdit includes cxanuning, on a tost basis, evidence supporting the amounts disclosed as
Omemeial tesulls  An audil also mcludes assessing (he sccounting pinciples used and significanl eslimgles wade by
management. We believe that our audit provides a reasonable basis for our opinion.

These financial results incorporate the relevant returns of (mumber) branches audited by us,
(number) branckes including (number) foreign branches audited by the other auditors specially appointed for

this purpose and unaudited returns in respect of (number) branches. In conduct of our audit. we have taken
note of the reports in respect of non performing assets received from the concnrrent anditors of {nmmber)

branches, incpection teame of baaks of {number) branches specifically appointed for this purpose. These
reports cover percent of advances portfolio of the Bank.

In our opinion and 1o the best of cur information and according fo the explanations given to us these quarterly financial
results as well as the year to date resulfs:

(1) have been presented in accordance with the requirements of Regulation 33 of the SEBI (Listing
Obligations and Disclosure Requirements) Regulations, 2015 1 this regard; and
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(11) give a true and fair view of the net profit/loss® for the quarterended ... ... ... (date of the quarter end) as
well as the year fo date resulis forthe perod from ... [ SR e
For XYZ & Co.
Chartered Accountants
Signature
{Name of the member signing the audit report)
(Designation)*
{(Membership Number)
Place of signature
Date

! Where. a listed entity is not a company
* Whichever is applicable
3 Partner or proprietor. as the case may be
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When an Unmodified Opinion is expressed on the Consolidated Quarterly Financial Results (for Banks)

Auditor’s Report on Quarterly Consolidated Financial Results and Consolidated Year to Date Eesults of the Company
Pursuant to the Fegulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Resulations, 2015

To

Board of Directorsof ... (Name of the company)

We have audited the quarterly consolidated financial resultsof ... ... ... .. (WName of the bank) for the quarter
ended ... {date of the quarter end) and the consolidated vear to date results for the period ... to

...................... attached herewith. being submitfed by the bank pursuant to the requirement of Regulation 33 of the
SEBI (Listing Obligations and Disclosure Requirements) Regulations. 2015, These consolidated guarterly financial
results as well as the consolidated year to date financial results have been prepared from the interim consolidated
financial statements. which are the responsibility of the bank’s management Our responsibility is to express an
opimion on these consolidated financial results based on our audit of such consolidated interim financial statements,
which have been prepared in accordance with the recognition and measurement principles laid down in Accounting
Standard 25 / Indian Accounting Standard 34 (AS 25/ Ind AS 34 — Interim Financial Reporting) mandated under
Section 133 of the Companies Act, 2013 read with relevant rules issued thereunder or by the Institute of Chartered
Accountants of India® and other accounting principles generally accepted in India.

We conducted our audit in accordance with the auditing standards generally accepted in India. Those standards
require that we plan and perform the audit to obtain reasonable assurance about whether the financial results are free of
material misstatement(s). An audif includes exanumng, on a fest basis. evidence supporting the amounts disclosed as
financial results. An audit also includes assessing the accounting principles used and significant estimates made by
management. We believe that our audit provides a reasonable basis for our opinion.

These financial results incorporate the relevant returns of (number) branches audited by us. _ (number)
branches including {mumber) foreign branches audited by the other auditors specially appointed for this
purpose and unaudited returns in respect of (number) branches. In conduct of our audit. we have taken note
of the reporis in respect of non performing assets received from the concurrent audifors of {oumber)
branches, inspection teams of banks of  (number) branches specifically appointed for this purpose. These reports
Cover percent of advances portfolio of the Bank.

We did not audit the financial statements of (number) subsidianies included in the consolidated quarterly
financial results and consolidated wvear to date results. whose consolidated interim financial statements reflect total
assetsof Rs. ... asat. ... .. (vear to date)

and Rs. . ... for the quarter ended .. ...__... (date of quarter end) as well as the total revenue of Rs. ... asat ... .
(vear fo date) and Rs_ .____. for the quarter ended ........ {date of the quarter end). These interim financial statements
and other financial information have been audited by other auditors whose report(s) has (have) been furnished to us,
and our opinion on the guarterly financial results and the year to date results. to the extent they have been derived from
such interim financial statements is based solely on the report of such other auditors.

In our opinion and to the best of our information and according to the explanations given to us these consolidated
quarterly financial results as well as the consolidated vear to date resuls:
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(1) Include the quarterly financial results and vear to date of the following entities included in the consolidation (list the
entities):

{1i) have been presented in accordance with the requirements of Fegulation 33 of the SEBI (Listing Obliganons and
Disclosure Requirements) Regulations, 2015 in this regard; and

(iii) give a true and fair view of the consolidated nef profit/loss® and other financial information for the quarter ended
............ (date of the quarter end) as well as the consolidated year to date results for the period from ... to

For XYZ & Co.
Chartered Accountants

Signature
(Name of the member signing the audit report)
(Designation)®
(Membership Number)
Place of signature
Date

"Where, a listed entity is not a company.
"Whichever is applicable
*Partner or proprietor, as the case may be.
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ANNEXURE IX

Statement of Assets and Liabilities for Companies (Other than Banks)

Standalone Consolidated

Statement of Assets and Liabilities

Particulars

As at (Current half vear
end /[ Year end)

(Addmm/yyyy)

As at (Previous wyear

emd)

(Ad/mm/'yyyy)

A EQUITY AND LIABILITIES

1 Shareholders’ tumnds

{3} Share capital

(b) Reserves and surplus

(c} Money received against share
warrants

Sub-total - Sharcholders’ funds

2. Share application money pending
allotment

3. Minority interest *

4. Non-current liabilities
(a) Tong-term hormowings
() Delezred Lax lHabilies (nel)
(c) Other long-term liabilities

(d} T.ong-term provisions

Sub=total - Won-current Liabililies

5. Current liabilities

(2) Short-term borrowings
(b) Trade pavables
(c YOther current liabilities

() Short-term provisions

Sub-total - Curremt liabilities
TOTAL - EQUITY AND LIABILITIES

B ASSETS

1. Mom-current assets

(a) Fixed assets

(b Goodwill on consolidation *
(c) DNon-current investments

(d) Deferred tax assets (net)

(e} Long-term loans and advances

(f) Oiher non-current assets

Sub-total - Mon-rurrent assats

2 Current assets
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—_— -_—

(a) Current mnvestments

{b) Inventories

(¢} Trade receivables

(d) Cash anc cash equivalents

(&) Short-term loans and advances

() Other current assets

Sub-total - Carrent assets

Total -Assats

" Applicable in the case of consclidated staterent of assets and Liabilities

Format of Disclosure of the Impact of Audit Qualifications by
the Listed Entities as per SEBI Circular CIR/CFD/CMD/56/2015
dated May 27, 2016.

1. For audit reports with unmodified op:nion, the listed ent:ty shall furnish a declaration to
that effect to the stock exchange(s) whilk submitting the annual audited financial results.

2. For audit reports with modified opinion, a statement showing impact of audit qualifications
shall be filed with the stock exchanges in a format as specified in Annexure L

3. The management of the listed entity shall have the option to explain its views on the audit
qualifications:

4. Where the impact of the audit qualification is not quantified by the auditor, the
management shall make &n estimate. In case the management is unable tc make an estimate,
it shall provide reasons for the same. In both the scenarios, the auditor shall review and give
the comments.
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ANNEXURE]T

Statement on Impact of Andit Qualifications (for audit report with modified opinion) submitted

along-with Ammual Audited Financial Resulis - (Standalone and Consolidated separately)

Statement on Impact of Audit Qualifications for the Financial Year ended March 31, .........

[5ee Regmlation 33 ( 52 of the SEBI (LODR) (Amendment) Regulations, 2016

Sl.

Particulars

Audited Figures
(as reported
befors adjusting
for qualifications)

Adjusted Figures
|aucited figures after
adjusting for
qualifications)

Turnover f Total income

Totzl Exoenditure

MNet Profit/(Loss)

Earnings Pe-Share

Total Assets

Total Lizbilities

Met Worth

8.

Any othear financial tem{s] jas feit eppropriate by the
maragament)

Audit Qualification {each audit gualification separately):

a. Details of Audit Qualification:

b.  Type of Audit Qualification : Qualified Opinion / Disclaimer of Opinion / Adversa Opinicn

(= Frequency of qualification: Whether apoeared first time [/ repetitive / since how long continuirg
d. For Audit Qualification(s) where the impact is quantified by the auditor, Management's Views:

i1

{1 Mznagement's estimation on the impact of audit qualification:

(i) ¥ managementis unable to estimate the impact, reasons for the same:

(i) Auwditors' Comments on (i) or i} abowe:

Signatories:

- CEQ/Managing Director
L b 7 i )
- CFO
L Audit Committee Chairman

. Statutory Auditor

Place:

Date:




